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9.2.94 	 it is an application under 

Section 19 of the Administrative 

.C. p Tribunals Act 1985 filed by Shri R.C.. 

	

de7rQ 	 Bansal assailing the office order 

1PO/5 N.k25 	 . • No.EST325/5/90 dated 28.1 .1 994 
b 	 9' , 	 (Annexure—A), issued by the Registrar, 

NEBIST, Arunachal Pradesh reverting 

the applicant to his parent department 

• /vV 	'.fiegist,/1 	 on completion of deputatibn period. 
(I 	 .• 	

I 

Heard learned counsel Mr T C. 

Khatri on behalf of the applicant. 

I . 	Perused the statement of grievances 

and reliefs sought for in this 

application. Also heard learned Addi. 
• 	 C.G.S.C. Mr G. Sarma. The applicant is 

S 	 . .• 	 •. 	
• 	 a Junior Engineer (Electrical) under 

I 	
• 	the Superintending 'Engineer(Eloctricai),, 

Coordination Circle(Eloctric'al), CPWD, 
S 	 . 	

• 	 New Delhi (respondent No.2). He 

served as Assistant tngineer(E1ectri-

cal) on deputation in NERIST for a 
• 	• 	. 	• 	 '• . 	 •period of three years expiring on 



I 

M. 
• 

O.A.N0030/94 

Z DT COURT'S 	UR3ER 

• 9,2,94 
V  

31 .12.1 993. The term of deputation 
• 

was extended upto 31.1.1994. 
V  

• 
On 10.11.1 993 the respondent 

.No.3.,"Ragistrar, NRIST,vide letter 

•1 No.EST325/5/9O dated 10.11.1993 
(Annex üre-C) 	requested for the consen 
of respondent N0.2 to extendthe 

• deputationperiod upto 31 .1.1995, 
i.e. 	for the fourth 	year; and the 

respondent No.2 vide his letter 

• No.12(4)/Coordination Cjc1e(E1ect, .Y/ 
• /7507 dated 28.1 2.1 993 ag'reed for 

such extension for the fourth year 

and requested Respondent No.3 to 
V  obtain approval from the Secretary, 

Governmet of India. 	Minitry of 
Human Resources, New Delhi. After 
such correspondences, the respondent 

No.3 vide office order No.EST-325/5/ 
• 	 ;• 90 dated 28.1.1994 reverted the 

appiicant'to his pàrentdeatmant 

V with effect from 31 .1 .1 994 on 
cbmpletion Of deputatjôn.pejiod 

V  
intimating respondent No.2 abut 

t their regret for not moving for 
• obtaining approval from the Secretary 

of the concarnad Ilinistry at the 

short spell, Of time, 	In view of the 

,docisjon taken by the 'respondent No.3 

not to utilise service of the 

applicant on deputation beyond 

31 .1.1994 by obtaining approval of 

F the Secretary concerned, the only 

recourse left for the applicant is to 
• get a posting from Respondent No.2, 

'It will not be proper for us to 
• direct the Respondent No.3tc move 

the Secretary for according approval 
of deputation period of the applicant 

• • 	 for the 'fourth 	(4th) 	yE?a.r to after 

0 
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O.A.No.30/94 	 1)  

9.2.94 

respondent No.3 took the decision to 

revert the applicant to parent department 

on expiry of deputation period on 31 .1 .1994 

and passed the order dated 28.1 .1994 

(Annexure.—A). It has now become obligatory 
on the part of Respondent No.2, Suporintend. 

ing Engineer(Electricai) Coordination Circle 
• 	 (Elect), CPWO, New Delhi to post the 

applicant by. an order. Under such circums-

tances, we do not.propose to entertain this 

application under Section  19 of the 

Administrative Tribunals Act, 1985. 

The applicant Shri.B.C. Bansal with 

family members are staying at .Itanagar, 

Arunacha1 Pradesh. His wife is also serving 

and the children are studying at Itanagar. 

IlrT.C. Khatri submits that posting of the 

applicant presently outside Arunachal 

Pradesh would cause much inconveniences 

including loss of wife's service and 
• 	. 	

disturbance to children's education. It is 

further submitted that there are several 

departments in Itanagar and near about in 

Arunachal Pradesh under the Respondent No.2 

where the applicant can be postOd as Junior 

Engineer (Elect). On consideration of these 
submissions, it has become our duty to 

• 

	

	 observe and impress upon the Respondent No.2 

to consider tho sympathetically for posting 
• 	 the applicant at Itanagar or near about in 

Arunachal Pradesh So that he can keep 
regular touch with his family members. It 

is expected that in order to lessen the - 
agony/sufferings of the applicant and for 

• 	his solàcè, the Respondent No.2 will make 

- . 	 . 	Sincere Sympathetic ôonsideration for 

posting the applicant in Arunachal Pradesh 

with clear orderto avail all benefits 

including salary and allowances in the new 

S 

0 
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• 	 •• 

sJ\•  
.1 	 9.2.94 	 •, 

• 	
t - 	t.• 

posting in parent department with effect. 

from 1 .2.1994.  

r 	 This application is disposed of 

• •• 	• 	•, 	 with the above order and observations. 

• 	• 	
Intimate all concernd immeditey. 

• • 	

: 	 • 	 • 	 • .1 	 - 	

(•1 
• - 	 •• 	• 	 •Vjc 	hairman 

Copy of' the order may be 

nkrn 	 er 

yQrder: 	• • 	 C 	 • 

4t.J- ¶t 	• 

•• 	
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• 	 r 	:. 	• 
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OF 	NOTE 	 ,' DATE 	

. 	 EOURTSOROER 

1• . 	 f 
±_ 	. 	. 

15-3-94 	Record is placed in viewdf 

The contents in the 1ettex the letter No.S.12(4)./Coord CirclefW 
S.No..l.2('4.).Coord Circle(E)J CAT/Il dated 23-2-94 received from 
CAT/li dtd.232...94 from L 	the Superintending Engin. I the Superintending Engineer 

. 

eer,Coordinatjon Circ1e(E) Coordination Cirdle(E) C,P.W,D,, 
C.P.W.D.,NeW De&hi may  
kindly be perused, . 

New D.elhiRespondent No.2), 

Laid for favour of Pdrused contents of the letter 0  
. 

further orders,if any. 
. 

Let a copy of this letter be served 

oh Shri G .Sharma ,Adl .0 .G .5 .C. a 

List on 24-3-94 for further 
orders, 

C1 	LC 

24.3.94 
'kc 

Pg 

VICE CHAIRS N 

H.. 
MEMBER (A) 

Perused letter No.12(4)/Coord 

Cjrcle(E)/CAT/11 dated 23.2.94 from 

respondent No.2. Heard learned Addi. 

C.G.S.0 1!Ir G.Sarma. No order is 

required to be passed. 
I. 	

.. 	 I 

•-< 
Vice..:maf1 

14eer 

S 

S 
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